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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 125 OF 2017 

ANNEXURE-1 
 

IN THE MATTER OF :-   

 

Court on its own Motion ... Applicant(s) 

 
:: VERSUS :: 

 
State of Karnataka ... Respondent(s) 

 

 
Compliance report in respect of the directions issued by this Hon’ble Tribunal on 18.12.2019 in Suo Moto Application No.125/2017 and O.A 

217/2017 regarding restoration of Sl Bellandur, Varthur and Agara Lake 
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BWSSB 

 
          In view of the COVID-19, the Hon’ble Government of India has declared Nationwide Lock Down since 23.03.2020 onwards. Hence, there had been no 

progress of work from 24.03.2020 upto 14.04.2020. Further, vide order No. 15.04.2020 Department of Health and Family welfare,  Government of India has 

classified Bengaluru urban under Red hot zone. Under the circumstances, the restrictions were continued till 03.05.2020 and as such though movement of non 

essential goods vehicles were permitted still mainly the necessary cement and steel for the constructional activities could not be arranged because of shut down 

of the manufacturing units. 

 

   The type of constructional activities for STP requires skilled labours for centering, shuttering, installation of electromechanical equipments etc. Almost 

all the skilled labours were engaged by the contractor from the states of Jharkhand, Chhattisgarh, Bihar, West Bengal and Odisha. The Government of India 

in its directions on 29.04.2020 has allowed in situ activity for constructional purposes with guidelines to maintain social distance and other precautionary 

measures as per stipulations. Due to this, the contractor has actually started mobilizing the work force to the site and had also placed orders for constructional 

materials. However, physical activities in the site had been started on 02.05.2020, as the steel and cement reached the site on those days. 

 

  In the meanwhile Government of India in its order dated 02.05.2020 permitted the movement of migrant workers who want to go to their residences. 

Due to this most of the migrant workers from other states have moved out of the site and have gone to their native places. On the other hand, Bangalore being 

in the Red zone, no labourers from any other districts are allowed to enter Bangalore. This has resulted in acute shortage of labour force. Hence, the timelines 

fixed for the identified works for Bellandur and Varthur lakes may not be achievable. Also, at present the probable date of completion of all the works cannot 

be proposed till situation with respect to labourers and materials becomes clear. 

 

  Under the circumstances, the exact timeline required for completion of the work can only be estimated after substantial easing out of the situation and 

also after sufficient labour force movement is allowed. Thus it is humbly requested that the Hon’ble NGT may kindly consider all the above facts in assessing 

the situation and allow more time for completion of the works. 

 

The detailed work wise progress achieved as on 22.03.2020 comparing the same with the NGT committee report is herewith submitted for kind perusal. 
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Sl. 

No. 

Directions/Recommendat

ions issued by this 

Hon’ble Tribunal vide 

Order Dated 18.12.2019 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated  

18.12.2019 

Compliance / Status of the works 

 
Observations as per Monitoring Committee report 

dated 06.03.2020 
Remarks 

Name of the 

work/activity/others 
Status as on  22.03.2020 

1 In para No.28 (i) Dated 

18.12.2019 of the NGT 

order, it is stated that 

“Timelines for execution of 

projects for setting up of 

STPs and laying of 

sewerage network may not 

be extended beyond 

30.09.2020. If the works 

remains incomplete even 

till30.09.2020, 

compensation will be liable 

to be paid @ Rs. 10 lakh 

per STP per month which 

may be liable to  recovered 

from the erring officers, 

apart from adverse entries 

in their service records and 

other adverse action”. 

30.09.2020  

a. 150 MLD Capacity 

new Sewage 

Treatment Plant 

based on activated 

sludge process 

with BNR with 

Power generation  

 

Date of completion 

30.07.2020 

 

The overall progress as on 

22.03.2020 is 76.90% 

against the Planned target 

of 91.14%. 

Overall 75.21% is progress is achieved against the 

planned target of 86.38%. the BWSSB states that the 

pending work will be completed by 30.07.2020 

 

 

The detailed overall 

progress report is 

enclosed in page No. 

2 to 4, Annexure-II. 

The lagging of 

progress is mainly 

civil works and 

installation of plant 

and machineries. The 

progress on the work 

is closely monitored 

and the work will be 

completed. 

 
Progress Report 

enclosed in Annexure-

II Pg. 2 to 4 

 

Photographs enclosed 

in Annexure-III pg. 2 

to 8 

 

Inview of the Covid-19 

situation, the timeline 

for completion of the 

work will go beyond. 
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b. Construction of 

210 MLD capacity 

ISPS at 

Koramangala 

Sports Complex – 

including O&M 

for 7 years: 

Date of completion 

29.01.2020 

 

The ISPS is ready for 

operation. But the sewage 

will be pumped after 

completion of the 150 

MLD  STP i.e. 30.07.2020. 

The ISPS is ready for operation. But the sewage will be 

pumped after completion of the 150 MLD STP i.e. 

30.07.2020 

Progress Report 

enclosed in 

Annexure-II Pg.  6 

to 7 Photographs 

enclosed in 

Annexure-III pg. 10 

to 13. 

 

c. Laying of 1800 

mm dia raising 

main from 210 

MLD ISPS to 150 

MLD STP – 

S2D(a) of length 

5.315 Km 

Date of completion 

07.01.2020 

 

Laying of pipelines in the 

storm water drains (SWD) 

is very difficult as the 

location of the work in 

this drain is at the end of 

the valley carrying huge 

quantity of storm water. 

At present 3830 RMT of 

pipeline work is 

completed as against 5315 

RMT.  

 

Laying of pipelines in the storm water drains (SWD) is 

very difficult as the location of the work in this drain is 

at the end of the valley carrying huge quantity of storm 

water. At present 3500 RMT of pipeline work is 

completed as against 5315 RMT. 

 

Progress Report 

enclosed in 

Annexure-II Pg. 9 

Photographs nclosed 

in Annexure-III pg. 

15 to 18. 

 

Due to loss of time 

during the summer 

inview of the Covid-

19 situation, the 

work has not 

progressed much. As 

the work is to be 

taken up in the storm  
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water drain and due 

to monsoons, this 

work can be started 

only after October 

2020. Under the 

circumstances, the 

timeline for 

completion of the 

work will go beyond. 

d. Sarakki – 5.0 MLD 

STP at Sarakki 

lake 

Completed and 

commissioned. 

Completed and commissioned on 08.11.2019. Presently the treated 

water is let into 

Sarakki Lake. 

Photographs 

enclosed in 

Annexure-III pg. 20 

to 21 

e. Chikkabeguru – 

5.0 MLD STP 

Date of completion 

March-2020 

The overall progress as on 

22.03.2020 is 80.30% 

against the Planned target 

of 100.00%. 

The overall progress is 72.00% against the planned 

target of 92.00%. the work will be completed by 

31.03.2020 

The work will be 

completed by July-

2020 

Progress Report 

enclosed in 

Annexure-II Pg. 15 

Photographs 

enclosed in 

Annexure-III pg. 23 

to 25 

 

Inview of the Covid-

19 situation, the 

timeline for 

completion of the 
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work will go beyond. 

f. Hulimavu – 10 

MLD STP 

Date of completion 

March-2020 

Completed and 

commissioned. 

Completed and commissioned. Presently the treated 

water is let into 

Hulimavu Lake. 

Photographs 

enclosed in 

Annexure-III pg. 27 

to 30 

g. Augmenting 

sewage from Iblur 

side and conveying 

to Bellandur 

Amanikere STP 

(Laying of sewer 

sub main) 

Date of completion 

30.12.2020 

As on 22.03.2020 laying 

of 1357 RMT of pipeline 

is completed  

About 950 mtrs out of 2425 mtrs of 900/600/450 mm 

dia RCC NP3 pipeline along the alignment is laid. Work 

is under progress. The work is planned to be completed 

by 30-06-2020. 

Laying of balance 1068 
mtrs of pipeline will be 
completed after ease out 
of Covid 19 situation. 
  
Inview of the Covid-19 

situation the timeline 

for completion of the 

work will go beyond. 

h. Agaram – 35 

MLD STP 

Date of completion 

Dec-2019 

Completed and 

commissioned 

The STP is put into operation, presently stabilization of 

process is under progress. The overall progress is 

97.24% against the planned target of 100.00% 

Presently, the treated 

water is let into 

Agaram Lake. 

Photographs 

enclosed in 

Annexure-III pg. 32 

to 34 

i. Waste water wet 

well – 32.5 MLD 

Capacity near the 

premises of 90MLD 

Bellandur 

Earth work excavation for 

wet well portion is in 

progress.  

Work order is issued. It is planned to complete by 

19.02.2021. 

 

 To comply with NGT 
orders the period of 
completion has been 
reduced from 1 year to 7 
months and the work 
order is issued 
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Amanikhane STP to 

augment sewage 

from the adjoining 

areas of Bellandur 

Amanikhane STP 

Date of completion 

30.09.2020 

accordingly to complete 
the work before 
30.09.2020. 
 

Inview of the Covid-19 

situation the timeline 

for completion of the 

work will go beyond. 

j. A proper 

mechanism should 

be 

developed/placed 

it identify the 

blockages in the 

existing UGDs and 

to attend them 

mechanically. 

BWSSB has 165 Jetting 

cum suction machines and 

40 de-silting machines to 

clean the UGD lateral 

network. Procurement of 

10 more machines as 

planned is completed by 

February 2020 and the 

new machines are also put 

into operation. 

BWSSB has 165 Jetting cum suction machines and 40 

de-silting machines to clean the UGD lateral network. 

10 more machines are under procurement and by 

February 2020, BWSSB will be in a position clear the 

manholes once in a year. 6 High Pressure desilting 

machines and one recycler machine are engaged in 

cleaning of sub-mains and main sewers. 

As planned, additional 

10 Jetting cum Suction 

machines have been 

procured in February-

2020. Maintenance of 

sewer lines is done 

regularly based on the 

complaints and 

extensive, massive 

desilting of sewer 

lines will also be taken 

periodically to ensure 

proper flow of sewage. 

2 In para No.14 Dated 

18.12.2019 of the NGT 

order, it is stated that We 

also found that timelines 

fixed by this Tribunal have 

been unilaterally extended 

without any valid 

justification and no action 

has been taken against the 

erring officers on a 

30.09.2020 Proposal for 

upgradation of all 

existing STPs with 

facilities to removal 

of Biological Nutrient 

Removal at 248 MLD 

STP at K&C Valley. 

 

The Hon’ble NGT has 

clearly stated that 248 

MLD capacity STPs at 

K&C Valley have to be 

made BNR compliant by 

30-09-2020. Based on the 

concept note developed 

Professors of IISc and in 

consultation with the 

consultants M/s CH2M 

The operating STPs of 90 MLD STP at Bellandur 

Amanikere, 60 MLD STP at K&C Valley, 5 MLD STP 

at Sarakki and under construction STP’s of 150 MLD at 

K&C Valley, 5 MLD at Chikkabegur, 10 MLD 

Hulimavu and 35 MLD STP at Agaram are with 

Biological Nutrient Removal process. 

The working STPs at Cubbon Park and Lalbagh are 

Tertiary Treatment Plants. 

 

For the 248 MLD (KC Valley), the approval of the State 

In order to comply 

with the NGT orders, 

BWSSB is 

immediately taking up 

necessary works for 

achieving BNR by 

30.09.2020, which 

will be part and parcel 

of the entire 

upgradation works. 
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specious plea that it was 

difficult to fix 

responsibility. Such 

approach is hardly 

compliant with the Rule of 

Law. We particularly 

disapprove the timeline for 

upgradation of STPs with 

Biological Nutrient 

Removal (BNR) at 248 

MLD STP at K&C Valley. 

The same must not go 

beyond 30.09.2020 but 

preferably be completed 

before 30.06.2020 although 

earlier timeline fixed by 

this Tribunal was 

30.06.2019. No substantial 

work has been done in the 

last one year on this aspect. 

Hill India Pvt. Ltd., 

appointed for upgradation 

of 248 MLD STP at K&C 

Valley, the estimate 

prepared for immediate 

action to achieve 

Biological Nutrient 

Removal in 248 MLD 

STP has been approved by 

Government of Karnataka 

including approval to take 

up the works from M/s 

KRIDL under 4G 

exemption. Proposal is 

also approved in Board 

meeting of BWSSB on 

27.01.2020. 

The work orders for 

consultancy for 

upgradation of the 248 

MLD STP is issued to the 

consultants M/s CH2M 

Hill (India) Pvt. Ltd. 

Also a letter to proceed 

with the work has been 

issued to M/s KRIDL for 

taking up the works.  

In this regard M/s.KRIDL 

have called tenders for 

procurement of 

equipments and 

Government is obtained and a work order dated 

03.03.2020 has been issued in favour of M/s CH2M Hill 

(India) Pvt. Ltd., on 02.03.2020 for project management 

consultant services for the work of 

upgradation/rehabilitation of existing STPs at KC 

Valley. The works are expected to be completed by 

30.09.2020 as reported by Chairman, BWSSB. 

 

The entire upgradation 

work other than BNR 

along with Bio-solids 

handling will be taken 

up simultaneously by 

floating tenders. 

 

Inview of the covid-

19  

lockdown almost all 

the industries 

manufacturing 

specialized 

equipments like 

blowers, diffusers, 

screens, DO meters 

etc are not working. 

Under the 

circumstances the 

tenderers, will not be 

in a position to 

ascertain the rates of 

the materials. The 

tenderers will not be 

in a position to quote 

the tenders. However 

the 2nd call of the 

tender has been 

uploaded with 20-05-

2020 as the last date 

for bidding. Under 
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instruments on 20-04-

2020 with 29-04-2020 as 

the last date for 

submission of tenders, the 

bids were opened on 02-

05-2020 and no tenderers 

have participated in the 

tender. 2nd call of the 

tender is uploaded on 11-

05-2020. 

the circumstances, 

the timeline for 

completion of the 

work will go beyond. 

3 In para No.28 (ii) Dated 

18.12.2019 of the NGT 

order, it is stated that 

Bangaluru Water Supply 

and Sewerage Board 

(BWSSB) must ensure that 

no sewage/effluent is 

discharged into the lakes 

and till setting up of STPs, 

interim remediation must 

be done forthwith. Any 

default in this regard will 

result in requirement to pay 

compensation of Rs. 5 lakh 

per month per inlet into the 

lakes from 01.02.2020. 

01.02.2020 Interim remediation. Further to the discussions 

in the Monitoring 

committee meetings, site 

visits on 04.01.2020 and 

also in the meetings 

conducted by the 

Government Authorities at 

Chief Secretary and 

Additional Chief 

Secretary levels,   Hon’ble 

NGT committee has 

instructed to take up the 

aeration works in the 

diversion channels done 

by BDA at HAL side, Y-

Junction of Agara & 

Koramangala side 

channels, Iblur and on 

either sides of Varthur 

Lake.  

 

The peripheral diversion channels have been 

constructed by the BDA in both the lakes and sewage 

water is flowing through this channel. Entry of sewage 

water into these lakes have been stopped. Further, the 

BWSSB have installed aerating systems and has 

completed by 28.02.2020 at 1) HAL side and 

Kempapura inlet, 2) Agaram inlet, 3) Koramangala 

inlet, 4) Iblur inlet coming under Bellandur Lake, 5) 

Northern and 6) Sothern side of Varthur lake for inline 

treatment of sewage. Further, in addition the BWSSB is 

also installing artificial floating islands. 

It is submitted that during the rainy season, rain water 

of the catchment area of KC Valley flows through the 

Bellandur and Varthur lakes. In the past, flooding in the 

low laying habitat areas have been reported during the 

monsoon. The State Government (BDA and BBMP) 

should take appropriate measures during the de-silting 

period so that no adverse impact on de-silting as well as 

flooding in habitat areas take place. 

In order to comply 

with the time line of 

01.02.2020 fixed in 

the orders of the NGT, 

the aerating systems in 

the 6 locations were 

installed before 

31.01.2020 and same 

have been observed by 

the NGT Committee 

during their inspection 

of the said location on 

21.01.2020. 

Subsequently, in order 

to enhance the interim 

remediation artificial 

floating islands have 

also been installed. 

Same have been 

observed by the NGT 

Committee during 
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BWSSB has installed 

aerating systems in the 

following 6 locations by 

31.01.2020, through M/s 

KRIDL at the following 

locations:  

 

1) HAL side & 

Kempapura inlet,  

2) Agaram,  

3) Koramangala inlet,  

4) Iblur inlet coming 

under Bellandur lake and  

5) Northern & 

6) Southern side of 

Varthur lake.  

 

Same have been inspected 

by the NGT  Monitoring 

Committee during their 

inspections on 

21.01.2020. 

Also, bio-remedial 

installations of artificial 

floating islands have been 

installed for the inline 

treatment. 

their inspection on 

25.02.2020 

 

NGT committee while 

reporting by mistake 

have reported the date 

of completion as     

28-02-2020. Same has 

been brought to the 

knowledge of the 

NGT monitoring 

committee and they 

have also accepted to 

correct the mistake. 
Photographs enclosed 

in Annexure-III pg. 36 

to 52 

4 In para No.28 (iii) Dated 

18.12.2019 of the NGT 

order, it is stated that 

“BWSSB may further 

 Disconnections to 

ensure that no treated 

effluent is discharged 

into BWSSB UGD 

As per the Hon’ble NGT 

order BWSSB may 

further ensure that treated 

water is not discharged 

The BWSSB submits that the excess treated water was 

allowed to be discharged in the UGD network as per the 

conditions stipulated in the consent for operation issued 

to private STPs by KSPCB. After the orders of NGT, 

BWSSB has 

disconnected the UGD 

connections of 

buildings having STPs 
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ensure that treated water is 

not discharged into the 

UGB network. Action may 

be taken against persons 

responsible for having 

allowed this to be done 

earlier resulting into loss of 

Rs. 2 Lakhs per day i.e. Rs. 

60 Lakhs per month and 

more than Rs. 7 Crore per 

year without any 

justification what so ever. 

network. into the UGD network. 

Further, the list provided 

by KSPCB for 496 

buildings having STPs 

has been inspected by 

BWSSB engineers and 

out of 496 buildings 109 

buildings UGD 

connections are 

disconnected, there is no 

BWSSB UGD network 

near 378 buildings, 2 

buildings are beyond the 

110 village limits of 

BBMP, 5 buildings 

addresses are repeated in 

the list, 1 building 

address is not traceable 

and 1 building does not 

have STP. 

 

BWSSB is identifying the 

sources of discharge of 

sewage and will 

disconnect water supply 

and UGD connections of 

the defaulting 

establishments and also 

send a complaint to 

KSPCB. If the defaulting 

establishment is using 

the BWSSB in consultants with KSPCB, the 

connections given for letting treated water to UGDs 

have been disconnected for 109 units (out of 496 units, 

in 109 units UGD connections are disconnected; there is 

no BWSSB UGD network near 378 units; 2 units are 

beyond the 110 villages limits of BBMP; 5 units 

addresses are repeated in the list; 1 unit address is not 

traceable and 1 unit does not have STP). The ACS, 

UDD, submits that since, treated water was allowed as 

per the conditions in the order of consent to operate, no 

action can be taken against the officials of BWSSB in 

this matter. 

In response to the above, the Member Secretary, 

KSPCB, reports that from the list of 109 

Residential/Commercial project total quantity of sewage 

generated is about 11.462 MLD, out of which by 

utilizing treated sewage for secondary usage viz… toilet 

flushing, floor washing, vehicle washing and for 

gardening there is an excess treated sewage of about 

4.58 MLD. At present BWSSB is operating 7 sewage 

treatment plant in Bellandur catchment and 3 more are 

under stabilization. Total capacity of the 7 operating 

STP’s is 448 MLD and 3 STP’s under stabilization is 

about 50 MLD. 

It indicates that the volumetric load from discharge of 

excess treated sewage into BWSSB UGD is 1.03%. This 

may be considered as small quantity. The Member 

Secretary submits that their officers/officials are doing 

regular monitoring and taking actions to prevent the 

pollution. He has requested that in this background, no 

action against the officials may be taken. The NGT is 

who are letting excess 

treated water into 

UGD network. 

Further, BWSSB has 

already written to 

KSPCB authorities 

informing them that 

KSPCB to see that 

private STPs are 

functioning as per 

discharge standards. 
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ground water then the 

complaint has also to be 

booked with KSPCB for 

its action. 

 

Further, the treated water 

was allowed as per the 

conditions stipulated in 

the order of the consent 

issued by KSPCB. Under 

the circumstances, 

BWSSB request not to 

take any action against its 

officials. 

requested to take a view in the above facts and 

circumstances. 

5 In para No.16 Dated 

18.12.2019 of the NGT 

order, it is stated that  We 

are informed that about 

256.7 MLD untreated 

sewage is entering the lake 

from five locations which 

is nothing but a criminal 

offence which is required 

to be checked on war 

footing and violators of 

law brought to justice, 

erring officer being 

appropriately dealt with 

under the civil, criminal 

and service law with a 

view to uphold the Rule of 

30.09.2020 To properly design 

UGD network so as 

to feed the existing 

STPs to their full 

capacity and also to 

the STPs under 

construction treated 

water should be 

reused. 
 

Details of valley wise 

works taken up are: 

 

1. HAL SWD 

(Challaghatta 

Valley) – Totally 23 

works are to be taken 

up for augmenting 

this flow – Out of 

which 10 works 

completed and 10 

MLD flow is 

increased. After 

completing balance 

13 works balance 38 

To stop the sewage entering natural drains at 294 

locations are identified where sewage is entering into 

SWD. The work is under progress. 

With regards to reuse of the treated water, BWSSB has 

envisaged the utilization as below: 

Sl

. 

N

o 

Name of 

the STP 

Capac

ity (in 

MLD) 

Quantity 

committed to 

Minor 

Irrigation 

Department 

(in MLD) 

Remark

s 

A Existing STPs 

1 
K & C 

Valley 

218 218 

 2 30 30 

3 60 60 

4 Bellandur 90 90  

The flow in the 

SWD’s were measured 

in the month of April-

2019 and the details of 

flow are as follows: 

HAL-48.60 

Agaram 

&Koramangala (Y-

Junction)-179.50 

Total-228.10 MLD 

The flow details of 

STP’s at K&C Valley, 

Bellandur on the day 

of measurement were, 

218 MLD-170 MLD 

60 MLD-22 MLD 

30 MLD-26MLD 
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Sl. 

No. 

Directions/Recommendat

ions issued by this 

Hon’ble Tribunal vide 

Order Dated 18.12.2019 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated  

18.12.2019 

Compliance / Status of the works 

 
Observations as per Monitoring Committee report 

dated 06.03.2020 
Remarks 

Name of the 

work/activity/others 
Status as on  22.03.2020 

Law. There is large scale 

breach of public duties by 

concerned Authorities 

dealing with the subject 

and earlier observations of 

this Tribunal have fallen on 

deaf ears and blatantly 

flouted. 

MLD can be 

augmented. 

2. Koramangala and 

Agaram Valley  

Totally 48 works are 

to be taken up for 

augmenting this flow 

– Out of which 30 

works and the other 

linking at Mahindra 

Showroom is 

completed and 72.44 

MLD flow has 

increased. After 

completing balance 

18 works balance 

sewage can be 

augmented. 

  

 

 

 

 

 

 

 

-------------------------------- 

Ammanikha

ne 

5 
Kadabeesan

ahalli 
50 - 

Committ

ed to 

KIADB. 

6 

Sarakki 

(Recently 

commission

ed) 

5 4  

Total of 

Existing STPs 
453 402  

B Under Construction STPs 

7 Agara 35 30  

8 
K & C 

Valley 
150 120  

9 Hulimavu 10 9  

1

0 

Chikkabegu

r 
5 4  

Total of Under 

Construction 

STPs 

200 163  

Total 653 565  

 

 

Details of flow after completion of total of 39 works out 

of 74 works proposed for linking  

 

Location 

Flow 

Measureme

nts as on 

Flow 

Measureme

nts as on 

Differe

nce 

augme

90 MLD-30 MLD 

Total-248 MLD 

After carrying out 

major interlinking/new 

pipeline works on the 

upstream side, the 

flow was measured in 

the 1st week of March-

2020, the details are as 

follows: 

HAL-31.4 MLD 

Agaram 

&Koramangala (Y-

Junction)-114.26 

Total-145.66 MLD 

 

The flow details of 

STP’s at K&C Valley, 

Bellandur on the day 

of measurement were, 

218 MLD-180 MLD 

60 MLD-51 MLD 

30 MLD-30 MLD 

90 MLD-70 MLD 

Total-331 MLD 

As can be seen from 

the above, it is clear 

that the flow in the 

SWD to an extent of 

82.44 MLD has been 

reduced and same are 
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Sl. 

No. 

Directions/Recommendat

ions issued by this 

Hon’ble Tribunal vide 

Order Dated 18.12.2019 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated  

18.12.2019 

Compliance / Status of the works 

 
Observations as per Monitoring Committee report 

dated 06.03.2020 
Remarks 

Name of the 

work/activity/others 
Status as on  22.03.2020 

3.  Iblur Catchment 

area 

As on 11.05.2020 out of 

2425 mtrs of pipeline, 

laying of 1357 RMT of 

pipeline 900/600/450 mm 

dia RCC NP3 pipeline 

along the alignment is 

laid, work is in progress. 

 

4.  Kempapura 

Catchment area 

About 950 mtrs of 300 

mm dia RCC NP3 

pipeline along the 

alignment is laid, work is 

in progress to convey the 

sewage generated in this 

area to Bellandur 

Amanikere STP. 

April-2019 

(in MLD) 

March-

2020 (in 

MLD) 

nted to 

STP 

(in 

MLD) 

HAL 48.60 31.40 -17.20 

Agaram & 

Koramanga

la 

179.50 114.26 -65.24 

218 MLD 

STP 
170 180 10 

60 MLD 

STP 
22 51 29 

30 MLD 

STP 
26 30 4 

90 MLD 

STP 
30 70 40 

Total 476.10 476.66  

 

 

 

 

 

 

 

------------------------------------------------------------------ 

About 950 mtrs out of 2425 mtrs of 900/600/450 mm 

dia RCC NP3 pipeline along the alignment is laid. 

Work is under progress. The work is planned to be 

completed by 30-06-2020. 

 

being augmented to 

STP’s. 

--------------------------- 

Laying of balance 

1068 mtrs of pipeline 

will be completed  

after ease out of Covid 

19 situation. 

 

 

The work will be 

completed  after ease 

out of Covid 19 

situation. 

 

Inview of the Covid-

19 situation, the 

timeline for 

completion of the 

work will go beyond. 
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Sl. 

No. 

Directions/Recommendat

ions issued by this 

Hon’ble Tribunal vide 

Order Dated 18.12.2019 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated  

18.12.2019 

Compliance / Status of the works 

 
Observations as per Monitoring Committee report 

dated 06.03.2020 
Remarks 

Name of the 

work/activity/others 
Status as on  22.03.2020 

6 In para No.28 (vi) Dated 

18.12.2019 of the NGT 

order, it is stated that 

“Action against erring 

officers which has not yet 

been taken must be 

initiated forthwith as 

already directed. Failures 

of officers still in service 

should be duly reflected in 

their ACRs. 

 

 Action against erring 

officers 

Officers who have worked 

in the prescribed period 

have been identified and 

show cause notices have 

been issued 

The ACS (UDD), of State Government has submitted 

the list of officers who were found responsible for 

failure in their duties to maintain the lakes. He submits 

that notices have been issued for initiating the action 

against them. The name of officers with departments are 

listed here under: 

2) BWSSB 
Sl. 

No. 
Name Designation 

1 
S.M. 

Basavaraju 

Chief Engineer (14.11.2006 

to 08.04.2013) & 10.05.2013 

to 29.03.2014) 

2 
S.M. 

Ramakrishna 

Chief Engineer (29.03.2014 

to 11.06.2013) & as Chief 

Engineer WWM (I/c) & 

(11.06.2014 to 31.07.2014) 

as Chief Engineer WWM 

3 
S.R. Roopa 

Kumar 

Additional Chief Engineer 

(31.010.2007 to 05.06.2008) 

4 
S.P. Rudra 

Murthy 

Additional Chief Engineer 

(05.06.2008 to 13.06.2012) 

5 V. Mahesh 
Additional Chief Engineer 

(27.03.2013 to 10.07.2015) 

6 K.R. Manjunath 
Additional Chief Engineer 

(10.07.2015 to 28.10.2016) 

7 
B.M. 

Purushotham 

Executive Engineer 

(29.10.2007 to 23.05.2008) 

8 C. Abdul Nazir 
Executive Engineer 

(23.05.2008 to 04.01.2012) 

9 
B.N. Sidda 

Gangaiah 

Executive Engineer 

(04.01.2012 to 31.08.2012) 
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Sl. 

No. 

Directions/Recommendat

ions issued by this 

Hon’ble Tribunal vide 

Order Dated 18.12.2019 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated  

18.12.2019 

Compliance / Status of the works 

 
Observations as per Monitoring Committee report 

dated 06.03.2020 
Remarks 

Name of the 

work/activity/others 
Status as on  22.03.2020 

& from 31.08.2012 to 

15.11.2012 

10 
C.C. Putta 

Mallappa 

Executive Engineer 

(15.11.2012 to 26.08.2013) 

11 
B.S.C. Soma 

Shekar 

Executive Engineer 

(26.08.2013 to 07.06.2014) 
 

 

 

 

Bangalore Development Authority 
 

7 18.12.2019   para   No.28  (v) 
Dated 18.12.2019 of the NGT 
order, it is stated that 

“Encroachments which are 

still continuing be removed 

by using force wherever 

necessary. If any injunction 

has   been   granted   by any 

 Encroachment from 

the Ambedkar Colony. 

A writ petition no. 

50953/2019 is pending 

before the Hon’ble High 

Court of Karnataka. The 

Hon’ble High Court in its 

interim order dated: 

Regarding encroachment in Bellandur Lake (Ambedkar 

Colony) a Writ Petition No. 50953/2019 is pending before 

the Hon’ble High Court of Karnataka in which an interim 

order has been passed on 20.11.2019, Steps are being taken to 

get the interim order vacated. 

As regards the encroachments in Varthur Lake, the ADLR, 

BDA:-Out of the 228 

slum dwellers, 128 have 

been evicted by 

Karnataka Slum 

Development Board as 

on date and have been 

allotted flats constructed 
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Sl. 

No. 

 

Directions/Recommendatio 

ns issued by this Hon’ble 

Tribunal vide Order 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated 

18.12.2019 

Compliance / Status of the works  

 
Observations as per the monitoring committee’s report 

dated 06.03.2020 

 

 

Remarks  
Name of the 

work/activity/others 

 
Status 

 court which is considered 

erroneous, higher forum 

can be moved so that law is 

upheld. 

  20.11.2019 granted 

interim relief has prayed 

for till the next date. 

Bengaluru, East Taluk, has submitted, a report dated 

04.02.2020, stating that in the year, 1875, an area of 445 

acres  and  14  guntas  of  land  were  shown  as  lake  area, 

Subsequently,  in  the  second  settlement  done  in  the year 

by the Karnataka Slum 

Development Board. 

The remaining 100 slum 

dwellers will be evicted 

after the vacation of 

interim relief granted by 

the Hon’ble High Court. 

The case was listed for 

hearing on 8.4.2020. 

However, this case was 

further adjourned for 

hearing on 15.05.2020.  

 The case had come up for 1958, the area in sy No. 319 remained the same as 445.14 

 hearing on 13.3.2020. The acres. Out of which an area on 5.2 acres was granted on 

 Hon’ble High Court 21.12.1976 to a party and for this land a new sy No. 477 was 

 continued the interim assigned. As a result in the Sy No. 319 of Amanikere 

 order and the petition will Bellandur of Varthur hobli, the lake area remained as 439.39 

 be listed for hearing on acres (survey No. 319). The survey carried out after the NGT 

 8.4.2020. order by survey and settlement department the extent of 

land is 439.34 acres including encroachments (at periphery) 

  within the lake boundary. The NGT may kindly accept the 

  report of the ADLR. 

8 18.12.2019 para No.28 (vi) 
Dated 18.12.2019 of the NGT 

order, it is stated that “Action 

against erring officers 

which has not yet been 

taken must be initiated 

forthwith as already 

directed. Failures of 

officers still in service 

should be duly reflected in 

their ACRs. 

 Action against erring 

officers 

Officers who have worked 

in the prescribed period 

have been identified and 

show cause notices have 

been issued for initiating 

actions against them by 

the BBMP, BWSSB and 

BDA. 

The ACS (UDD), of State Government has submitted 

the list of officers who were found responsible for 

failure in their duties to maintain the lakes, He submits 

that notices have been issued for initating the action 

against them, The name of officers with departments are 

listed here under :- 

 
 

1) BBMP : Period from 20.09.2008 to 3.05.2011 
 

 

On receipt of replies 

from the delinquent 

officers / officials, 

further proceedings will 

be initiated. 

 Sl 

No Name Designation Dept 
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Sl. 

No. 

 

Directions/Recommendatio 

ns issued by this Hon’ble 

Tribunal vide Order 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated 

18.12.2019 

Compliance / Status of the works  

 
Observations as per the monitoring committee’s report 

dated 06.03.2020 

 

 

Remarks  

Name of the 

work/activity/others 

 
Status 

      1 J.C.Prakash Assistant Engineer PWD   

 Murthy (1.10.2008 to  

  30.11.2009)  

2 H.P.Mohan Assistant PWD 

 Kumar Executive  

  Engineer  

  (2.03.2009 to  

  3.1.2011)  

3 H.Chandrappa Assistant PWD 

  Engineer,  

  K.R.Puram Sub-  

  Division,  

  (2.12.2009 to  

  11.1.2012)  

4 J.C.Prakash Assistant PWD 

 Murthy Executive  

  Engineer, (after  

  promotion)  

  (2.12.2009 to  

  7.7.2010)  
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Sl. 

No. 

 

Directions/Recommendatio 

ns issued by this Hon’ble 

Tribunal vide Order 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated 

18.12.2019 

Compliance / Status of the works  

 
Observations as per the monitoring committee’s report 

dated 06.03.2020 

 

2) BWSSB : 

 

 

Remarks  

Name of the 

work/activity/others 

 
Status 

      Sl 

No 
Name Designation Dept 

  

1 S.M.Basavaraju Chief Engineer 
 

BWSSB 

  (14.11.2006 to  

  8.04.2013 &  

  10.05.2013 to  

  29.03.2014)  

2 S.M.Ramakrishna Chief Engineer BWSSB 

  (29.03.2014 to  

  11.06.2014 &  

  Chief Engineer  

  WWM 11.05.2014  

  to 31.07.2014)  

  and Chief  

  Engineer WWM  

3 S.R.Roopa Additional Chief BWSSB 

 Kumar Engineer  

  31.10.2007 to  

  05.06.2008  

4 S.P.Rudramurthy Additional Chief BWSSB 

  Engineer  

  05.06.2008 to  

  13.06.2012  
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Sl. 

No. 

 

Directions/Recommendatio 

ns issued by this Hon’ble 

Tribunal vide Order 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated 

18.12.2019 

Compliance / Status of the works  

 
Observations as per the monitoring committee’s report 

dated 06.03.2020 

 

 

Remarks  

Name of the 

work/activity/others 

 
Status 

      5 V.Mahesh Additional Chief BWSSB   

  Engineer  

  27.03.2013 to  

  10.07.2015  

6 K.R.Manjunath Additional Chief BWSSB 

  Engineer  

  10.07.2015 to  

  28.10.2016  

7 B.M.Purushoth Executive BWSSB 

 am Engineer  

  29.10.2007 to  

  23.05.2008  

8 C.Abdul Nazir Executive BWSSB 

  Engineer  

  23.05.2008 to  

  4.01.2012  

9 B.N.Sidda Executive BWSSB 

 Gangaiah Engineer  

  4.01.2012 to  

  31.08.2012 &  

  from 31.08.2012  

  to 15.11.2012  
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Sl. 

No. 

 

Directions/Recommendatio 

ns issued by this Hon’ble 

Tribunal vide Order 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated 

18.12.2019 

Compliance / Status of the works  

 
Observations as per the monitoring committee’s report 

dated 06.03.2020 

 

 

Remarks  

Name of the 

work/activity/others 

 
Status 

      10 C.C.Putta 

Mallappa 

Executive 

Engineer 

15.11.2012 to 

26.08.2013 

BWSSB   

    

    

   

11 B.S.C. Soma 

Shekar 

Executive 

Engineer 

26.8.2013 to 

7.06.2014 

BWSSB 

 

 

3) Bengaluru Development Authority : 

 

  Sl.no Name Designation Dept 
 

1 Rizwan Baig Executive BDA 

  Engineer from  

  2010 to 2011 &  

  2015 to 2016  

2 S.Mallikarjuna Executive BDA 

 Swamy Engineer from  

  2010 to 2011 &  

  2015 to 2016  

3 Ravi Narayana 
Reddy 

Executive Engineer 

from2010 to 2011 

& 2015 to 2016 
 

BDA 
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Sl. 

No. 

 

Directions/Recommendatio 

ns issued by this Hon’ble 

Tribunal vide Order 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated 

18.12.2019 

Compliance / Status of the works  

 
Observations as per the monitoring committee’s report 

dated 06.03.2020 

 

 

Remarks  

Name of the 

work/activity/others 

 
Status 

9 18.12.2019 para No.28 (vii) 
Dated 18.12.2019 of the NGT 
order, it is stated that the 
State PCB itself may lay 

down standards for 
prosperous instead of waiting 
for notification by 
MoEF&CC. 

 Issue of notification by 

MoEF & CC and by the 

State Government. 

Bureau of Indian 

Standards has already 

issued draft notification  

on Phosphorus limit in 

Soaps and detergents 

awaiting  copy. 

Meanwhile a letter is 

addressed to the 

Department of Ecology 

and Environment 

Government of Karnataka 

advising them to limit the 

phosphorous content as 

approved in the Board 

Meeting. 

KSPCB reports that Bureau of Indian Standards has 

already issued notification on Phosphorus limit in Soaps 

and detergents awaiting copy. 

KSPCB recommended to issue notification to State 

Government limiting Phosphorus in Soap and 

Detergents. State yet to issue the order. 

KSPCB is pursuing the 

matter with State 

Government. It will be 

released shortly. 

10 18.12.2019 para No.28 (viii) 
Dated 18.12.2019 of the NGT 

order, it is stated that “the 

State of Karnataka may 

either resolved the issue of 

fencing with the Defence 

establishment or put such 

establishment to notice to 

place their objections 

before this tribunal within 

one month of such notice 

after which the State of 

Karnataka will be at liberty 

 Construction of 

diversion channel 

from “Y” junction 

and fencing of the 

lake are in the 

disputed land. 

 The defence authorities have given the permission to 

construct the diversion channel. As regards the fencing 

in the defence area, Committee has been told that this 

work would be taken up by the defence itself. Presently 

there is no threat of encroachment at this point. But the 

work of fencing has to be done. 

BDA:- The diversion 

channel in the defence 

area has been completed.  

 

The defence authority 

vide their letter No. 

16600/Tfr/MOU/Q3L, 

Dated: 05.01.2020 

addressed to ACS, UDD 

has informed as follows: 

“A fencing project for 

465 Acres of Defencce 
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to proceed with the fencing 

and such Defence 

establishment will stand 

restrained from interfering 

unless otherwise directed 

by this tribunal or any 

other authority. 

land which includes the 

potion of Bellandur lake 

defence land has already 

been projected and the 

same is likely to be 

constructed in 2020. 

Hence, it is submitted 

that fencing work may 

please be undertaken in 

the balance portion of 

the lake other than 167 

Acres and 20 Guntas 

which lies in defence 

land as the same is 

already under watch and 

ward duties of the army 

and no encroachment / 

dumping of waste is 

allowed on the subject 

matter”.  

BDA has completed 

fencing of  Bellandur 

lake except the above 

reaches of the said lake 

which lies in the defence 

area. 
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11 18.12.2019 para 28 (ix)  Recovery of Board has identified 61 An amount of Rs. 75 lakhs have been collected from the 

14 units. 

Further, a Writ Petition No. 4284/2020 has been filed 

before the Hon’ble High Court of Karnataka by M/s 

Share wood Residents Association; and interim 

direction (26.02.2020 has been issued by the Hon’ble 

High Court as under:- 

 By way of ad-interm relief, we restrain  the  

second respondent from initiating any 

proceedings to recover the amounts mentioned in 

Annexures-F1 and F2. 

 Hoever, notwithstanding pendency of this 

petition it will be always open for the second 

respondent (KSPCB) to issue show cause notices 

KSPCB:- 

  
Compensation already 

assessed be recovered by 

adopting coercive 

measures such as 

disconnection of electricity 

and water supplies 

19.85Crores from 

376 defaulting units 

where STP is not 

functioning / standard 

norms are not met. 

defaulting units who have 

not installed STPs and 

assessed an amount of Rs 

271.50 Crores. 

Issuing Closure  Orders 

for the defaulting units 

The process to be 

followed is issue of 

Notice of proposed 

Directions under Sec 

33(A) of Water Act 

followed by personal 

   who have not paid hearing and then issue 

   Environmental of closure orders. The 

   Compensation (EC) as a process is initiated and 

   coercive measures is shortly, the closure 

   under process. orders will be issued 

   
Board has identified 376 

for such units. 

    defaulting units and in terms of Annexures-F1 and F2. 
 Needless to add that before passing final orders  

on the notices at Annexures-A1 and A2 as well 

as G1 and G2 and show cause notices issued in 

terms of paragraph 9 above, and opportunity of 

being heard shallbe granted to the petitioners. 
 

Further, in another Writ Petition No. 3303/2020, the 

Hon’ble High Cour has issued an interim order 

(12.02.2020) directing the KSPCB to issue show cause 

notice to the petitioner to be heard for a liability of Rs. 7 

Crores. Meanwhile, the electricity supply to the 

premises of the petitioner shall not be disconnected. 

Further, 9 units have 

paid an Environmental 

compensation of Rs 45 

Lakhs 

1. M/s Golf Link Software Pvt 

Ltd, SY No 13/2, 

Challaghatat village, off 

intermediate ring Road 

Bangalore. 

2. Mohan Enterprises, Krishna 

Maganumm, Sy NO 65/3, 

Doresanipaly Bangalore. 

3. Mohan Enterprises, Kalyni 

Vista SY No 165/1, 

Doresanipalya Bangalore. 

 

 

assessed an amount of 

Rs 19.85 cores. 

Out of 376, units 14 units 

have paid an 
Environ mental 
Compensation (EC) amount 
of Rs 75 lakhs (Rs 5 lakhs by 
each & M/s HSBC data 

Processing India Pvt Ltd 

have paid Rs.10 lakhs) 
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The NGT may kindly take note of it to issue further 

direction in the subject matter. 

4. M/s. Royal citadel apartment 

owners association  No 

157/6, Begur Village, 

Bangalore 

5. Mohan Enterprises, Kalyani 

Magnum Sy No 165/2, 

Doresanipaly Bangalore. 

6. Keys Hotel, No 7, Hosur 

Main Road, Bangalore. 

7. M/s. GV properties Pvt Ltd, 

Embassy Point SY No 10/2a 

to 2b, CHallaghatta Village, 

Bangalore. 

8. Umbal Properties Pvt Ltd, 

Hilton Residencies SY No 

5/1, Challaghata Village, 

Banglaore. 

9. M/s Aricent Technologies 

Ltd, SY No 18/1, ORR, 

Panathur Post 

Kadubeesanahalli, 

Bangalore. 

 

Further, in 

writ petition No. 

4540/2020,     for    6 

Petitioners, the 

Hon’ble High Court 

has issued interim 

order     (27.02.2020) 

directing the KSPCB 

to issue Show cause 

notice to the 

petitioner 

 

 

 

 

 

1. M/s Happiest Minds, Ganapa 

Towers, No. 51/3, Hosur Main 

Road, Madiwal, Bengaluru - 560 

076 
2.  M/s Prism Properties, Prism 

Sovereign Apartment, Sy No. 

106/1 & 107, Kundalahalli 

Village, K.R Puram Hobli, 

Bengaluru East Taluk 

3.  M/s Nandi Gaardens 

Apartment Owners Association, 

Nandi Gardens, J.P Nagar 9th 

phase, Aalahalli, Anjanapura 

Post, Bengaluru. 

4.  M/s Sumadhura Silver 

Ripples Owners Welfare 

Association at Sy No. 25/1A, 

25/2, 28, 30/2, Nallurahalli 

Village, KR Puram Hobli, 

Bengaluru - 5600 066. 

5. M/s Chitrakut Environs 

Apartment Owners Welfare 

Association, at Sy No. 184, 7th 

Cross, Veerabhadra Nagar, 

Talacauvery Layout, 

Basavanagar, Bengaluru - 560 

037. 
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    6.  M/s SJR Builders by name 

SJR Luxuria, at Sy No. 100/P/1, 

101/1 & 103, Arekere Village, 

Begur Hobli, Bengaluru. 

7.  M/s Ferns Icon & Developers 

Ltd, Ferns Icon Apartment, at Sy 

No. 28, 34/3, 36/2, 36/3, 36/4 & 

36/5, Doddanekundi Village, 

Bengaluru East Taluk. 

8. M/s Island Star Mall Developers 

Pvt Ltd., at No. 40/41, Lower 

Ground, Whitefield Main Road, 

Mahadevapura Post, Bengaluru. 

9.  M/s DSR spring Beauty 

Apartment Owners Association, 

at Sy No. 124/1, Kundalahalli, 

AECS Layout, ITPL Main road, 

Bengaluru. 

10. M/s Intel Technology India Pvt 

Ltd, No. -23-56P, Outer Ring 

Road, Devarabeesanahalli, 

Varthur Hobli, Bengaluru. 

11. M/s HSBC data Processing India 

Pvt Ltd, No. 148/1, Futura, 

Bannerughatta Road, Bengaluru. 

 

12. M/s Maruthi Infotech Centre, Sy 

No. 11/1 & 12/1, Challaghatta 

Village, Amarjyothi Layout, 

Internediate ring road, Domlur, 

Bengaluru. 

13. Samhi JV Business Hotels Pvt 

Ltd., (Formerly Supreme Build 

Cap Pvt Ltd.,) Sy No. 43,44/1, 

44/2, Devarabisanahalli, Varthur 

Hobli, Bemngaluru. 

14. Keys Hotel, No. 7 Hosur Main 

Road, Singasandra

 Village, Bengaluru. 

 

 1. Brigade Harmony 

Apartment owners 

Assocations, Sy NO 250, 

Ramagondanahalli village, 

whitefiled Bangalore. 

 

2. Druvika Mogra Apartment 

welfare association No 

3333, Whitefiled, 

Mahadevapura, Bangalore. 

 

3. AOC- DNR atmosphere 

owners condominium 

owners and residents 

welfare association, 231, 

Varthur Main road, 

Whitefiled Bangalore. 

 

4. Durga Rainbow Flat 

owners  welfare 

association, No 8/1, 9/1, 

9/2, 9.3  ORR, 

Mahadevapura Bangalore. 

 

5. Nagarjuna Maple heights 

apartments Condominium 

at 182-185 Narayanapura, 

ORR, Mahadevapura 

Bangalore. 
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Issuing  Closure Orders 

for the defaulting units 

who have not paid 

Environmental 

Compensation  (EC)  is 

under progress. 

 6. Nester Raga owners 

associations Sy No 

152,153, Marathahalli 

ORR mahadevapura 

Bangalore. 

An interim direction 

26.2.2020 has been 

issued from Hon’ble 

High Court as under :- 

 
 We direct that, if any 

orders are passed on the 

show cause notices, 

Annexure-A1 to A6 no 

action on the basis of 

such order shall be 

taken for a period of 15 

days from the date on 

which the order are 

served  upon  the 

petitioners. Till the next 

date, no action shall be 

taken  for  recovery  of 

the amount on the basis 

of    the    notices  at 

annexure F1 to F6. 

 

 It will be open for the 

second respondent to 

issue show cause 

notices    in    terms    of 
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      Annexure F-1 to F-6 

and to pass orders after 

giving an opportunity of 

being heard to the 

petitioners. If final 

orders are passed on the 

basis of the said show 

cause notices, the same 

shall not be 

implemented in any 

manner for a period of 

15 days from the date  

on which the final  

orders are served upon 

the respective 

petitioners. 

 

In view of the Hon’ble 

High Court order, 

KSPCB is calling the 

petitioners for Personal 

hearing before initiating 

coercive action for 

recovery  of 

Environmental 

Compensation. This 

process is held up due 

to COVID-19. 

It is humbly brought 

to the notice of NGT 
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12 18.12.2019 para No. 28 (x) 

 
Steps be taken 

expeditiously for de-silting, 

de-weeding. Analysis of 

sludge and silt may be 

carried out before its 

disposal based on the result 

of such analysis, the mode 

of disposal and protocol be 

determined in accordance 

with laid down principles 

under the relevant Rules 

 a)  De-silting of 

Bellandur and 

Varthur lakes. 

 Tenders for both the lakes have been invited and the 

same are in process for issue of work order. 

Even after continuous persuasion by the committee, 

quarries for dumping the silt from both the lakes have 

not been identified so far by the Deputy Commissioner, 

Benagaluru Urban / BDA. 

It is stated here that the Minor Irrigation Department is 

laying a pipeline for lifting secondary treated sewage 

water from KC STP to fill 69 tanks in Anekal Taluk of 

Bengaluru Urban District along the boundary of 

Bellanduru lake of a length of 4.865 km at the depth of 

1.2 meter from the present surface. Out of this about 1.6 

km  falls  in  BDA  occupied  lake.  Area  and remaining 

3.265 km falls in disputed defence area. The Karnataka 

Lake Conservation and Development Authority has 

accorded permission for laying the pipeline vide letter 

dated: 02.03.2019. the approval from the defence 

authorities has not been yet obtained. The construction 

work is under progress. It is recommended that there 

shall not be any mud road / pakka road formation over 

the pipelines now being laid. Also, the pipeline shall not 

hinder the flow of water or fragment the wetlands at the 

inlet of Bellanduru lake. It should also take into 

consideration the rainy water flow during the monsoon. 

All actions should be taken to prevent the flooding in 

BDA:-Tenders for de- 

silting of both the lakes 

have been opened and 

tenders are being 

finalized. 

 

Parallely, de-silting 

work in Bellandur and 

Varthur lake has been 

started on 23.03.2020. 

The state was brought 

under lockdown because 

of Covid-19 and work 

was therefore 

temporarily suspended. 

Relaxation for 

construction industries 

has since been allowed 

by the State Government 

and the work of de-

silting Bellandur and 

Varthur lake, has been 

resumed on 04.05.2020 

and the work is in full 

swing.  

 

However, the scope of 

de-silting work depends 
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the habitat area. They should redesign it accordingly. 

Further, BWSSB has also laid / laying UGD of a length 

of 2.5 km (1000 mm diameter) in the Bellandur lake. An 

approval in this regard has been obtained from the Lake 

Development Authority vide letter dated: 10.12.2015 to 

supply the sewage water to STPs at KC valley. 

 

on the outcome of the 

analysis of soil samples 

being tested by KSPCB 

and the resultant 

protocol to be decided 

upon for disposal of the  

excavated sludge/silt. 

BDA will revisit the 

estimate for de-silting on 

the basis of these 

outcomes before 

awarding the  de- silting 

work.   

 Further as per the 

directions of the 

Monitoring committee 

headed by Hon’ble 

Justice N. Santhosh 

Hegde, the scope of the 

de-silting work will also 

be limited to the 

following:- 

1) De-silting / de- 

weeding the lake 
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b) Sludge and silt 

analysis, protocol 

development and 

mode of disposal. 

  

 

 
The silt / sludge samples at 5 locations (3 sub samples, 

at top, middle and bottom in each location) in Bellandur 

lake and 4 locations (top soil and at 2 feet depth) in 

Varthur lake were collected and got analysed for heavy 

metals from CPCB. Further, more samples have been 

collected from Varthur lake for re-verification of the 

results as given by the CPCB. The results are awaited. 

The recommendations of CPCB in the matter are as 

under:- 

 The results indicated that the sediments of 

Bellandur Lake (three out of five locations) has 

heavy metal values above response level and 

required to be disposed accordingly. At Varthur 

Lake, at all locations (5 No) the values reported 

for heavy metals are lesser than response levels. 

The disposal methods of sediments may be 

further evaluated based on compost quality as per 

Solid Waste Management Rules 2016 and 

Screening level values for Heavy metals. 

 

2) Transportation of the 

excavated sludge / 

silt to the quarry as 

per the protocol. 

3) Formation of wet 

landsand 

development of bio 

diversity parks on the 

lines recommended 

by the Monitoring 

Committee. 

In the meanwhile, to 

begin with, de-silting 

work has commenced, 

pending receipt of soil 
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      The Guidelines for evaluation of MSW Landfills  

as per Solid Waste Management Rules, 2016 

may be the most suitable option and technology 

for disposal of sediments. The Central Public 

Health and Environmental Engineering 

Organization Manual may also be referred for 

guidance. 

 

The matter was discussed at length in the meeting of the 

Committee on 29.02.2020. The view of CPCB seems to 

be reasonable. However, after discussion, views of the 

KSPCB were called for and the Member Secretary has 

submitted his views on 04.03.2020 as under:- 

1) Since there are heavy metals found which are 

more than the prescribed limits for the usage of 

the silt for the Agriculture purposes, the sludge / 

silt cannot be used for the agricultural purpose as 

a manure, as there could be chances of getting 

the heavy metals into the food chain. 

2) There is a need to rule out the possibility of the 

existence of heavy metals / any other toxic 

substances, other than heavy metals. The list of 

such toxicity of the materials with threshold 

limits is prescribed in the Schedule II (rule 3 (1) 

(17) (ii)) of Hazardous and Other Waste 

(Management & Trans boundary Movement) 

Rules, 2016. 

test results and 

finalisation of protocol, 

by excavating a trench in 

the centre of both the 

lakes and depositing the 

excavated  material 

within the lake bed along 

the boundaries of the 

lakes. The excavated 

muck so deposited will  

be transported 

subsequently   after 

firming up the protocol 

on the basis of soil test 

results. 

Photographs of the 

desilting work in 

Bellandur and Varthur 

lakes are enclosed in the 

Annexure 
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     3) Also as recommended by the TAC held on 

27.01.2020, it is advisable to do the monitoring 

of the sludge at different depths and locations by 

making grid to find out heavy metals and other 

parameters as per schedule II of Hazardous and 

other waste (Management & Trans boundary 

Movement) Rules, 2016 and to submit the report 

to Karnataka State Pollution Control Board to 

decide about the methodology of disposal. 

 

The BDA submits that the NEERI requires 5 months for 

analyzing the sludge and silt samples for 79 parameters 

after receipt of advance of Rs. 65.25 Lakhs. This may 

delay the de-silting work. 

In view of the conflicting opinions, the NGT may kindly 

direct the KSPCB to get the already collected samples 

analysed for 79 parameters from a third party  

recognized source to determine the mode of disposal 

and protocol. 
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13 18.12.2019 para 28(xi) 

 
The state PCB may  

develop a robust water 

quality monitoring 

program for monitoring of 

water quality of drains 

leading to the lakes and 

also undertake water 

quality monitoring at 

atleast 5 locations for each 

lake. 

 Water quality 

monitoring in drains 

at 5 locations in each 

lakes 

The Board has been 

collecting the samples at 

regular intervals. 

Samples are collected and being analyzed. However, 

presently the sewage water is diverted through the 

diversion cannels in both the lakes and no water is 

entering into the lakes. 

KSPCB:- 
 

Sample of lake water 

is being collected at 

least 2 points in each 

lake as the water has 

receded after diverting 

of the sewage water 

from the lake. Results 

are submitted already. 

14 18.12.2019 para 28 (xii) 

 
Steps may be taken to explore 

development of wetlands and 

biodiversity parks apart from 

other remedial action for 

reducing the pollution load on 

the recipient water bodies. 

 Development of 

wetlands and 

biodiversity parks. 

 The BDA has suggested an area of 52.24 acres (East of 

bund 5.8 acres; near Sun city 13.85 acres; near Y- 

junction Mantri side 5.87 acres; near Y-junction North 

West corner 11.77 acres and Ambedkar nagar and 

nearby area 14.87 acres) in Bellanduru lake; 16.6 acres 

(near main let 6.9 acres; Siddapura West side 2.46 acres 

and near Balagere 7.24 acres) in Varthur lake for 

biodiversity parks. The suggested areas are not the 

periphery of the lakes. In such areas (biodiversity 

parks), silt of appropriate quantity from the lakes may 

be used for raising the appropriate heights. The 

biodiversity  parks  may  be  raised  with  the  help  of an 

Expert Committee in the field. The biodiversity parks 

BDA:-A proposal has 

been submitted to the 

NGT Monitoring 

Committee regarding the 

development of wetlands 

and bio diversity parks 

by the BDA. The 

formation of wet lands 

and development of bio 

diversity parks on the 

lines recommended by 

the Monitoring 

Committee will be taken 

up under the main 
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     will act as carbon sink, lung space and habitat to avian 

and other fauna and flora. The committee suggest that 

no other structures should be allowed in the lake areas 

than as suggested by the NGT in para 28 (xii). 

contract being awarded 

for the de-silting work. 

15 18.12.2019 para 28 (xiii) 

 
C & D waste processing 

facility be commissioned 

expeditiously and steps be 

taken to ensure that the 

timeline proposed is adhered 

to. 

 Construction of waste 

processing units to 

process the C & D / 

solid waste generated 

in the city 

 BBMP has submitted that a work order has been issued 

to M/s. Rubble Revival Private Ltd., to design, finance, 

build, operate and transfer 750 MTPD construction and 

demolition waste processing facility and transferred the 

land measuring 10 acres at survey number 50 of Kannur 

village to the company on 20.02.2020. the plant is 

expected to operate in twelve months time. 

BBMP: In view of 

physical guarding of 

Bellandur, Varthur and 

Agara lakes the C&D / 

Solid  waste 

dumping has been 

stopped. 

As regards to 

Construction and 

Demolition waste 

processing         at 

present one 

private agency M/s 

Rock Crystals has 

established a 1000 MT 

capacity processing 

plant at Chikkajala at 

its own cost and the 

plant has just 

commenced      its 
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      operation currently 

receiving 

150 MT TO 200 MT 

daily for processing. 

The work order has 

been issued to M/S

 Rubble 

Revival Private 

Ltd.  to Design, 

Finance, Build, 

Operate, and 

transfer 750 

MTPD 

construction and 

demolition waste 

processing facility and     

transferred 

the land 

measuring        10 

Acres at Survey 

Number 50 of Kannur 

Village is handed over 

to the company   on    
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      20-02-2020 The Site 

handing  over letter   

dated:   20- 

02-2020 is 

enclosed as 

Annexure-8 The plant 

is expected to operate 

in twelve months time. 

With this the 

combined capacity 

would be 1750 Tonnes 

Per Day. 

16 18.12.2019 para 28 (xiv) 

Real time water quality 

system be commissioned 

by 31.01.2020 as proposed. 

 Installation of Real 

time water quality 

system by 30.01.2020 

The Board has already 

installed the Real Time 

Water Quality Monitoring 

systems at 3 locations. 

Real time water quality systems have been installed at 3 

locations. 

The BWSSB has 

already installed the 

Real Time Water 

Quality Monitoring 

systems at 3 locations 

17 18.12.2019 para 28 (xv). The 

issue of removing 1.5 km 

road laid upon the lake bed. 

Within the boundary of 

 Removing of 1.5 Km 

road laid upon the 

lake bed in Varthur 

lake. 

Minor Irrigation: The 

original  alignment was 

passing   through  the 

present main road and 

bund of the Varthur lake. 

While executing the work, 

The Bangalore Development Authority has proposed 

biodiversity parks as per para 28 (xii) of the NGT order 

dated 18.12.2019 (para 12 above). With this proposal 

the areas about 16.6 acres which falls outside the 

pipeline but within the outer lake boundary will not be 

available for water impounding. Hence, there would not 

As per para 19(20) of 

the order dated 06-12- 

2018 action has been 

initiated, by the 

government. Notices 

have been issued to 
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 Varthur lake, by dumping of  

C & D debris be finalized as 

per directions of Justice 

Hegde Committee in terms of 

para 26 above. 

  the local public  objected 

to the alignment as it was 

very inconvenient to the 

public and traffic. White 

field NGO’s lead by R.K. 

Mishra objected to the 

cutting of white topped 

main road which was laid 

very recently by BBMP 

under “TENDER SURE”. 

 

Hence, a joint inspection 

on 24-01-2017 was done 

at the site by BBMP 

Commissioner, Minor 

Irrigation Secretary, Chief 

Engineer, Superintending 

Engineer, Executive 

Engineer along with R.K. 

Mishra  and 

representatives  of 

contractor. After elaborate 

discussion the final 

decision was taken to fix 

the pipeline alignment 

along the Periphery of 

Varthur lake 

(Proceedings copy date 

24-1-2017   is   enclosed). 

be necessity of vents and anchoring as suggested by 

Minor Irrigation Department. 

Since the act of laying pipeline by the Minor Irrigation 

Department was without authority of Law and no- 

approval of competent authority, this Committee is of 

the opinion that suitable fine be levied on the Minor 

Irrigation Department by the NGT. 

Further, no action has been taken as per para 19 (20) of 

the order dated 06.12.2018 by the state Government. 

the concerned officials 

vide EIC office letter 

no: 489 dated: 04-03- 

2020. 

 

This Project envisages 

improving  the 

groundwater table in 

drought affected 

region of kolar and 

Chikkaballapura 

districts   by 

rejuvenation of bore 

wells and open wells 

which is the only way 

to bring the parched 

lands back into the 

main stream of 

agricultural activities 

thereby indirectly 

improving the 

ecosystem, and 

providing the  water 

for agricultural use in 

the     drought     prone 

area.   This   project  is 
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    As per the proceedings, 

alignment was approved 

by CE, MI 

(S), Bangalore. 

 

The pipe line was 

laid along the periphery of 

the tank bed. But after the 

completion of pipe laying, 

The Tahsildar, K.R. 

Puram undertook 

surveying of the west side 

of the tank area, as a result 

of which the tank water 

spread area was increased 

by approximately 10 

Acres. The increased 

water spread as identified 

by the Tahsildar is not 

linear and also not parallel 

to the pipeline and the 

land is in the form of 

pockets between chainage 

883.30m to 1733.30 m i.e. 

for a length of 850 mtrs. 

 being perceived as a 

boon to the water 

starved areas of Kolar 

and Chikkaballapura 

as seen from the 

reactions of the 

farmers and people 

representatives of the 

area. Hence, it is 

humbly requested not 

to consider levy of any 

fine. 

18 06.12.2018 para No.19(4) 

of the NGT order, it  is 

Ongoing Chanalizetion and 

concretization of 

Rajakaluves 

The concretization of 

SWD is avoided in all 

big Rajakaluves 

The BBMP submits that concretization of 

SWD is avoided in all big Rajakaluves having 

width of more than 4.00 mtrs. However, due 

The concretization of 

SWD is  avoided 

in all big 
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 observed that “No further 

channelization and 

concretization of 

Rajakaluves 

  having width of more than 

4.00 mtrs. However, due 

to development/constru 

ction of buildings by side 

of Rajakaluves, the 

retaining walls are        

unable       to 

withstand the 

exterior pressure. At these 

points after technical 

verification ‘U’ shaped 

drain is being constructed, 

with intermediate pervious 

section / holes in the form 

of circular openings for 

enabling recharge of 

ground water. Where 

width of the land which is 

available for Rajakaluve is 

less than         4.0         m 

channelization        of 

to development/construction of buildings by side of 

Rajakaluves, the retaining walls are unable to withstand 

the exterior pressure. At these points after technical 

verification ‘U’ shaped drain is being constructed, with 

intermediate pervious section / holes in the form of 

circular openings for enabling recharge of ground water. 

Where width of the land which is available for 

Rajakaluve is less than 4.0 m channelization of storm 

water drain is being avoided in the outskirts of the city. 

About 389.00 km has been completed with pukka 

retaining was against the 842 km. This year 75 km is 

proposed and remaining would be completed in 

subsequent years. The laying of “U” shaped drains 

construction is not convincing. 

Rajakaluves having 

 width of 

more than 4.00 

mtrs.   However, 

due to 

development/cons 

truction   of 

buildings by side of 

Rajakaluves, the 

retaining walls are 

unable to withstand the 

exterior pressure. At 

these points after 

technical verification 

‘U’ shaped drain is 

being constructed, 

with intermediate 

pervious section / 

holes in the form of

 circular 

openings  for 

enabling recharge of   

ground  water. 
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    storm water drain is being 

avoided in the outskirts of 

the city and natural flow 

of the Rajakaluves is 

allowed, especially the 

downstream flow of 

Vrushabhavathi Valley, 

Challaghatta Valley, 

Hebbal Valley and 

Kormangala Valley. 

 Where width  of the 

land which is available

 for 

Rajakaluve is less than 

4.0 m channelization 

of storm water drain is 

being avoided in the 

outskirts of the city 

and natural flow of the 

Rajakaluves is 

allowed, especially the 

downstream flow  of 

Vrushabhavathi 

Valley, Challaghatta 

Valley, Hebbal 

Valley and 

Kormangala Valley. 

19 06.12.2018 para No.19(6) 
of the NGT order, it is 

observed that 

Ongoing a) Survey of 

buffer zone of 

In compliance with 

the  order,  the 

Tashildar (East) 

a) The BBMP submit that survey works has 

beencompleted and as a result 21 
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 (a)“The authorities must 

conduct  a survey in the 

buffer zone 

of the lake to identify the 

encroachments and

 appropriate 

exercise should be 

undertaken to remove them 

 30 meter 

around the lake 

conducted the survey of 

the  lake   and 

thereafter  the  Joint 

Commissioner, 

Mahadevapura  Zone and 

Executive Engineer, 

Mahadevapura  Zone with 

the assistance of 

Additional     Director 

Land Records (East)  have 

marked  a  30 mtr 

buffer   zone   in 

Bellandur        and 

Varthur  Lake.  The 

photographs showing the 

fixing     of 

boundary  of  buffer 

zone at Bellandur as 

Annexure-1      and   

Varthur as 

Annexure-2. 

 

The Assistant Executive 

Engineer Marathahalli-sub 

division has identified 21 

numbers of structures 

within 30mtr buffer zone 

number of structures have been identified in the 30 

meter buffer zone of Bellandur lake and four 

structures in Varthur lake. Notices have been issued 

under section 

308 of Karnataka Municipal Corporation act, 1976 

to the encrochers. 
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    of Bellandur lake and 

issued notices to the 

owners calling for the 

documents under Section 

308 of Karnataka 

Municipal Corporation 

Act 1976. The statement 

showing the details of 

owner is enclosed as 

Annexure-3 

 

The Assistant Executive 

Engineer Whitefield-sub 

division has       identified 

04 numbers of structures 

within 30mtr buffer zone 

of Varthur lake and issued 

notices to the owners 

calling for the documents 

under Section 308 of 

Karnataka Municipal 

Corporation Act 1976 the 

statement showing the 

details of owners is 

enclosed as Annexure-4 
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   b) Removal  of 

Encroachment 

b) As regard   to 

encroachments removal 

on  the Rajkaluves as 

on 12- 02-2020, 1890 

cases of Encroachments 

are removed and 736 

cases are pending out of 

which in about 369 cases, 

survey work is in progress 

and removal     of 

encroachments on 

367 cases are in 

progress. 

b) The BBMP submit that as on  12-02- 2020, (on the 

Rajakaluves), 1890 cases of Encroachments are 

removed and 736 cases are pending out of which in 

about 369 cases, survey work is in progress and 

removal of encroachments on 367 cases are in 

progress. The claims of BBMP have not been 

verified by the committee due to time constraint. 

 

20 06.12.2018 para No.19 
(7) of the NGT order, it is 

observed that 

(a) The Commission 

recommends that CCTVS 

should be installed 

 a)Installation of 

CCTV’s  in 

buffer zone. 

As regards to installation 

of CCTV and street lights 

by BBMP at Bellandur 

Lake, BBMP has installed   

54   No.  of 360 degree 

CCTV cameras and 200 

a) At Bellandur Lake 54 No. of 360 degree CCTV 

cameras and 200 No. LED street lights have been 

installed at appropriate locations. Four Numbers of 

Watch tower are yet to be installed but work is in 

progress. 
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 at appropriate 

locations for ensuring that 

no C&D waste is dumped 

in the buffer zone area of 

the lake. 

  No. LED street lights at 

appropriate locations of 

lake boundary to ensure 

that no C&D waste is 

dumped and to monitor 

the construction in buffer 

zone area. 

 

Regarding the work of 

erecting 4 Nos of Watch 

tower at Bellandur lake 

area, 2 Nos of watch 

towers are completed and 

construction of 

remaining 2 Nos are in 

progress, Revised date of 

completion of watch 

tower will be by 15th April 

2020. 

 

BBMP is spending 

Rs198.00Lakhs to install 

CCTV, street Light and 

watch towers at Bellandur 

lake. 
[ 

 
As regard the Varthur lake 32 numbers of CCTV’S 

and 150 LED street lights have been installed. The 

watch towers have not been installed. 

 



May -20  

  46  [Date] 
 

 

 
Sl. 

No. 

 

Directions/Recommendatio 

ns issued by this Hon’ble 

Tribunal vide Order 

Time line fixed for 

execution of the 

action plan by this 

Hon’ble Tribunal 

vide order dated 

18.12.2019 

Compliance / Status of the works  

 
Observations as per the monitoring committee’s report 

dated 06.03.2020 

 

 

Remarks  
Name of the 

work/activity/others 

 
Status 

    As regards Varthur lake, 

BBMP has installed 50 

Nos 360 degree wireless 

cameras and 200 Nos of 

LED street lights at 

appropriate locations of 

lake boundary to ensure 

that no C&D waste is 

dumped and to monitor 

the construction in buffer 

zone area. 

 

Regarding the work of 

erecting 4 Nos of Watch 

tower at Varthur lake area, 

3 Nos of watch towers are 

completed and 

construction of 

remaining 1 No. are in 

progress, Revised date of 

completion of watch tower 

will be by 15th April 2020  

 

BBMP is spending 

Rs198.00Lakhs to install 

CCTV, street Light and 

watch towers at Varthur 

lake. 
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The  photographs 

showing    the 

installation of CCTV, 

LED street lights and 

watch towers  at 

Bellandur Varthur lakes is 

enclosed Annexure-5 

  

 (b) Security Guards should 

be deployed at the most 

vulnerable locations to 

keep vigilance on illegal 

dumping of debris and to 

prevent encroachment 

activities. 

Ongoing b) Deployment of 

Security guards/ 

Marshals 

Physical guarding of lake 

and buffer zone at 

Bellandur and Agara Lake 

has been done by 

deploying 21 Marshals on 

24  hours duties. 

Exclusive mahindra 

bolero jeeps has been 

provided for effective 

patrolling of lake 

boundary. The Marshals 

were deployed   with  

effect from 01 March 

2018.   

 

21 Marshals are in each lake (Bellanduru and Varthur) 

have been deployed with Mahindra vehicles. 
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(i) The C&D 

Waste/Solid waste 

dumping has been 

controlled after 

physical surveillance 

by marshals at 

Bellandur. The total 

expenditure incurred 

so far to Marshalls 

over the past 19 

months is 

Rs.1,29,63,882/- 

The photographs 

showing the 

deployment        of 

marshals  at 

Bellandur Lake is 

enclosed as 

Annexure-6 

   

(ii) Physical guarding of  

lake   and buffer zone 

at Varthur Lake has 

been done by 

deploying          21 

Marshals    on   24 
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    hours duties. The 

Marshals       were 

deployed with effect 

from 16 Nov 2019. 

Exclusive mahindra 

bolero jeeps have been 

provided for effective 

patrolling of lake 

boundary. The total 

expenditure of 

Marshalls for 12 

months is            

Rs.79,54,463.00.      

The photographs 

showing the 

deployment        of 

marshals  at 

Varthur Lake is 

enclosed as 

Annexure-7 

  

 c)In case anyone is found 

to  be dumping C&D 

waste or   debris   into  

the lake or its buffer 

zone,   a   penalty  of 

On going C) Levy of Rs.5.00 

Lakhs for each 

offense. 

In view of physical 

guarding of 

Bellandur, Varthur and 

Agara lakes the C&D / 

Solid waste dumping    

has  been stopped 

c) No information has been submitted by BBMP  
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 Rs.5.00 Lakhs  be 

imposed  for each 

offence in terms of the 

Order passed by this 

Hon'ble Tribunal 

on19.04.2017. 

  As regards to 

Construction and 

Demolition waste 

processing at present one 

private agency M/s Rock 

Crystals has established a 

1000 MT capacity 

processing plant at 

Chikkajala at its own cost 

and the plant has just 

commenced its operation 

currently     receiving 150 

MT TO 200 MT daily for 

processing. The work 

order has been issued to 

M/S Rubble Revival 

Private       Ltd.      to 

Design, Finance, Build, 

Operate, and transfer 750 

MTPD construction and 

demolition        waste 

processing facility and 

transferred the land   

measuring   10 Acres at 

Survey Number 50  of 

Kannur Village is handed 

over to the company   on  

20-02-2020.  The Site 
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    handing over letter dated: 

20-02-2020 is enclosed as 

Annexure-8 The plant is 

expected to operate in 

twelve months time. With 

this the combined capacity 

would be 1750 Tonnes Per 

Day. 

  

22 06.12.2018 para No.19 
(8) of the NGT order, it is 

observed that “No new 

facility commercial  or 

non- commercial  

purpose, to be permitted 

within the territorial 

jurisdiction of Municipal 

Corporations of catchment 

area of the lake “which 

generates sewage, until the 

commissioning of the STPs 

On going No commercial or 

non-commercial 

purpose  to be 

permitted  within 

the territorial 

jurisdiction   of 

catchment are of lake 

Maintenance of 

buffers in Storm Water 

Drains is  based on the 

order of Hon’ble Supreme 

Court dated. 05-03- 2019 

with respect to Civil 

Appeal No. 5016/2016 

and other connected cases. 

The Government of 

Karnataka    vide   its 

letter No. UDD 536 

Bembuswa 2017, dated. 

 

The BBMP submits that no new facility or expansion of 

existing facility permitted within the territorial 

jurisdiction of Municipal Corporation of catchment area 

of the lake until the commissioning of STP’s as per 

Govt. Notification No. FEE 316 EPC 2015, Bengaluru, 

Dated:19-01-2016 such structures which have not 

installed STPs in their premises, occupancy certificates 

for such buildings are not been issued. 
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 except public toilets. 

authorities to any project or 

facility within the buffer 

zone. 

  16-03-2019 has issued 

directions to follow the 

orders of the Hon’ble 

Supreme Court 

(Annexure –9) As per the 

order of the Hon’ble 

Supreme Court

 and 

directions of  the 

Government,  the 

Commissioner BBMP 

vide Office Order No. 

Addl.Dir/TP/PR/108 

4/2018-19,Dt.19-03-2019 

has ordered to follow the 

buffer as per the Zoning 

Regulation 2015  i.e.,  

30.00 mts for the lakes, 

50.00 mts,  25.00  mts  

and 15.00 mts from the 

Centre of Primary Drain, 

Secondary Drain and 

Territory Drain      

respectively, while  giving 

permissions    for 

Development /  Re- 

development. (Annexure 

– 10). 

 

 

No new facility or expansion of existing facility within 

the buffer zone as per zoning regulations 2015 of 

Rajakaluves/SWDs are permitted. 
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    As per the Govt. 

notification no. FEE  316  

EPC 2015, Bengaluru, 

Dated. 19.01.2016, all 

residential group housing 

projects / apartments with 

20 units and above or 

having a total built up area 

of 2000 sq.mts, for 

residential building, 2000 

sq.mts of commercial 

building and 5000 sq.mts. 

of educational buildings, 

developments are 

permitted only after 

production of Consent 

for Establishment from 

KSPCB and  the  

Occupancy Certificate is 

issued to occupy the 

buildings only after the  

installation of STP’s and 

duly obtaining Consent for 

Operation of  STP’s from 

KSPCB (Annexure – 11) 
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23 06.12.2018 para No.19 
(10) of the NGT order, it is 

observed that structures, 

between 30-75 meters of 

Rajakaluves, which have 

already been constructed 

prior to 7.5.2015 (Forward 

Foundation Judgment) but 

are uninhabited not to be 

occupied without the prior 

permission of the Hon’ble 

Tribunal and in any event 

not until commissioning of 

the STP’s in order to 

prevent generation of more 

sewage. 

On going Restrictions in the 

buffer of 

Rajakaluves. 

 No new facility or 

expansion      of 

existing  facility 

permitted  within 

the  territorial 

jurisdiction      of 

Municipal Corporation 

of catchment area of 

the lake until the 

commissioning  of 

STPs as per Govt. 

Notification     No. 

FEE 316    EPC 

2015, Bengaluru, 

Dated. 19.01.2016. 

Such structures  

which have not 

installed   STPs   in 

their premises, 

occupancy certificates 

for such buildings are 

not been issued. 

 

As per the order of the Hon’ble Supreme Court dated: 

05.03.2019 in Civil Appel No.5016/2016 and directions 

of the Government, the Commissioner BBMP Vide 

Office order No. Addl.Dir/TP/PR/1084/2018- 19, 

dated:19-03-2019 has ordered to follow the buffer 

zoning regulation 2015 i.e., 30.00 meters for the lakes, 

50.00 meters and 15.00 meters from the centre of 

primary drain, secondary drain and tertiary drain 

respectively, while given permissions for 

development/re-development. 

 

For the built up areas. The Government Order No.FEE 

316 EPC 2015, Bengaluru, Dated: 19-01-2016 dated 

has been followed. 
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 No new facility or 

expansion of existing 

facility within the 

buffer zone as per 

zoning regulations  

2015 of rajakaluves  / 

SWDs are 

permitted. 

  

24 06.12.2018    para  No.19 
(11) of the NGT order, it is 

observed that “Structures 

between 30-75metersof 

Rajakaluves, which are 

under construction, be 

restrained from 

constructing further 

without the prior 

permission of the Hon'ble 

Tribunal and in any event 

not until the commissioning    

of the STPS.”  

 

On going Restrained from 

constructing  of 

ongoing structures. 

No structures are 

permitted to be 

constructed within the 

buffer zones of 

rajakaluves as per zoning 

regulations 2015. 

No specific submission has been made by the BBMP. 

Except stating that no structures are permitted within 

the buffer zones as per the zoning regulations. 
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25 06.12.2018 para No.19 
(16) of the NGT order, it is 

observed that post removal 

of waste from the Lake and 

from the Rajakaluves, the 

State ought to prepare a 

detailed project report with 

respect to disposal of the 

same. 

On going Post removal of waste 

from the lakes 

A detailed project report is 

under preparation to 

dispose off the silt 

removed from storm water 

drain and lakes in a 

scientific manner in to the 

abandoned quarries as per 

Solid Waste Management 

Rule 2016, so that the 

quarry land is reclaimed 

and also such reclaimed 

land can be later used for 

afforestation and / or play 

grounds or parks. 

Identification of 

specific quarry out of 

available quarries at 

Marenahalli, Bagalur, 

Hullalli will be decided in 

respect of disposal of silt 

from Bellandur and 

Varthur lake, keeping in 

mind the size of landfill 

requirement by 

minimizing transportation 

is being done by Bangalore 

Development Authority, 

are part of the DPR. 

The activity has to be done once the de- silting 

process is over is over by the BDA 

The Deputy 

Commissioner, 

Bangalore Urban  has 

identified the quarry at 

Vitsandra  and 

Mylasandra villages in 

Bangalore South, which 

is 25kms away from the 

lake area. The  quarry 

has been handed over to 

BDA for depositing the 

silt/sludge.  The 

treatment of the quarry 

for depositing the sludge 

will be taken up after 

finalizing the protocol 

by KSPCB and CPCB. 
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1 In para No.28 (iii) 
Dated 18.12.2019 of 
the NGT order, it is 

stated that “BWSSB 

may further ensure 

that treated water is 

not discharged into 

the UGB network. 

Action may be 

taken against 

persons responsible 

for having allowed 

this to be done 

earlier resulting 

into loss of Rs. 2 

Lakhs per day i.e. 

Rs. 60 Lakhs per 

month and more 

than Rs. 7 Crore per 

year without any 

justification 

whatsoever. 

 Disconnections 
to ensure that no 
treated effluent 

is discharged 
into BWSSB 
UGD network. 

The subject of permitting private STPs to 

discharge excess treated sewage into 

storm water drains was discussed in the 

Board meeting held on 06.12.2019 and 

after detailed deliberations resolved as 

under: 

i) The excess treated sewage water from 

the private STPs shall be reduced to 

minimum by encouraging all 

alternative units outside the premises 

of the apartment owing the STPs. 

ii) The unused/ excess treated sewage 

from STPs will be allowed to be let 

out in the storm water drains if they 

are meeting the standards after due 

check by KSPCB and due permission 

from BBMP. Thereafter, BWSSB 

will take necessary steps regarding 

the matter. 

iii) STPs not meeting the standards will 

be continued to be levied penalty as 

per Hon’ble NGT orders and they 

shall let out excess treated water in 

the UGD of BWSSB till they meet 

the standards. 

Further, the above subject and the Board 

decisions was again discussed in the 

Board meeting held on 13.01.2020 and 

The BWSSB submits that the excess 

treated water was allowed to be discharged 

in the UGD network as per the conditions 

stipulated in the consent for operation 

issued to private STPs by KSPCB. After 

the orders of NGT, the BWSSB in 

consultants with KSPCB, the connections 

given for letting treated water to UGDs 

have been disconnected for 109 units (out 

of 496 units, in 109 units UGD connections 

are disconnected; there is no BWSSB UGD 

network near 378 units; 2 units are beyond 

the 110 villages limits of BBMP; 5 units 

addresses are repeated in the list; 1 unit 

address is not traceable and 1 unit does not 

have STP). The ACS, UDD, submits that 

since, treated water was allowed as per the 

conditions in the order of consent to 

operate, no action can be taken against the 

officials of BWSSB in this matter. 

In response to the above, the Member 

Secretary, KSPCB, reports that from the 

list of 109 Residential/Commercial project 

total quantity of sewage generated is about 

11.462 MLD, out of which by utilizing 

treated sewage for secondary usage viz… 

toilet flushing, floor washing, and vehicle 

washing and for gardening there is an 

The volumetric load from 

discharge of excess treated sewage 

into BWSSB UGD is 1.03% and 

which doesn’t have any impact on 

the operation expenses of the 

STP’s. 

Further, a letter is also addressed to 

the IIT, Chennai for the suitability 

to use in the construction purpose 

by adopting the sensor based 

monitoring system and the same 

was also approved in the TAC 

(Technical Advisory Committee 

meeting held on 17.1.2020). 

Board is exploring the possibilities 

of filling up of the dried lakes from 

excess treated sewage from the 

nearby apartments through app 

based technology after 

confirmation of the treated sewage 

to the Board Standards. 
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also the work  entrusted by the Board to 

IISc, Bangalore to study & submit the 

report on   feasibility of sensor based 

monitoring systems for the private STPs 

to ascertain the conformity of standards 

prescribed by the Board.  

 

excess treated sewage of about 4.58 MLD. 

At present BWSSB is operating 7 sewage 

treatment plant in Bellandur catchment and 

3 more are under stabilization. Total 

capacity of the 7 operating STP’s is 448 

MLD and 3 STP’s under stabilization is 

about 50 MLD. 

It indicates that the volumetric load from 

discharge of excess treated sewage into 

BWSSB UGD is 1.03%. This may be 

considered as small quantity. The Member 

Secretary submits that their 

officers/officials are doing regular 

monitoring and taking actions to prevent 

the pollution. He has requested that in this 

background, no action against the officials 

may be taken. The NGT is requested to 

take a view in the above facts and 

circumstances. 

2 In para No.28 (iv) 
Dated 18.12.2019 of 
the NGT order, it is 

stated that “Sources 

of discharge of 

sewage 

becontrolled/regulat

ed and electricity 

and water supplies 

to the defaulting 

establishments be 

stopped for 

 Units not have 

in STPs and 

discharging 

sewage 

directly in 

UGDs/SWDs 

and others 

The process to be followed is issue of 

Notice of proposed Directions under Sec 

33(A) of Water Act followed by 

personnel hearing and then issue of 

closure orders.  The process is initiated 

and shortly the closure orders will be 

issued for such units.  

KSPCB reports that there are 61 units 

identified which are not having STPs. 

Rs.271.5 Crores are estimated to be 

recovered. No money has been paid by the 

units till date. The closure orders under 

section 33(a) of Water Act are under 

process of issuing show cause notices to the 

concerned. 

The Personnel hearings are kept on 
hold due lock down imposed in view 
of the Covid-19 pandomic. 
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enforcement of law 

till remedial steps 

are taken for 

compliance. 

3 In para No.28 (vii) 
Dated 18.12.2019 of 
the NGT order, it is 
stated that the State 
PCB itself may lay 
down standards for 

prosperous instead of 
waiting for 
notification by 
MoEF&CC. 

 To issue 

notification 

from State  

Bureau of Indian Standards has already 

issued draft notification on Phosphorus 

limit in Soaps and detergents awaiting 

copy.  Meanwhile a letter is addressed to 

the Department of Ecology and 

Environment Government of Karnataka 

advising them to limit the phosphorous 

content as approved in the Board 

Meeting. 

KSPCB reports that Bureau of Indian 

Standards has already issued notification on 

Phosphorus limit in Soaps and detergents 

awaiting copy.   

KSPCB recommended to issue notification 

to State Government limiting Phosphorus 

in Soap and Detergents. State yet to issue 

the order. 

KSPCB is pursuing the matter with 
State Government. It will be released 
shortly.  

4 18.12.2019 para 28 

(ix) 

Compensation 

already assessed be 

recovered by 

adopting coercive 

measures such as 

disconnection of 

electricity and 

water supplies 

 To recover the 

compensation 

by adopting 

coercive 

measures  

Board has identified 61 defaulting units 

who have not installed STPs and assessed 

an amount of   Rs 271.50 Crores. 

Issuing   Closure Orders for the 

defaulting units who have not paid 

Environmental Compensation (EC) as 

coercive measures is under process. 

Board has identified 376 defaulting units 

and assessed an amount of                      

Rs 19.85 cores. 

Out of 376, units 22 units have paid an 

Environmental Compensation(EC) 

amount of Rs 115 lakhs (Rs 5 lakhs by 

each& M/s HSBC data Processing India 

KSPCB reports that there are 61 units 

identified which are not having STPs. 

Rs.271.5 Crores are estimated to be 

recovered. No money has been paid by the 

units till date.  

The closure orders under section 33(a) of 

Water Act are under process of issuing 

show cause notices to the concerned. 

 

Amount of Rs75 Lakhs have been collected 

from 14 units. Further a writ petition No 

4284/2020 has been filed before the 

Hon’ble High Court of Karnataka by M/s. 

Share wood Residents Association : an 

The process to be followed is issue 

of Notice of proposed Directions 

under Sec 33(A) of Water Act 

followed by personnel hearing and 

then issue of closure orders.  The 

process is initiated and shortly, the 

closure orders will be issued for 

such units. 

 

Further,12 units have paid an 

Environmental compensation of Rs 

60 Lakhs  
1. Gopalan Enterprises (india)Pvt Ltd, 

No:6,87/1B,88,90/1,90/2,143/1B,Benaganahalli 

Old madras Road,Bengaluru-560036. 
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Pvt Ltd have paid Rs.10 lakhs). 
1. M/s Happiest Minds, Ganapa Towers, No. 51/3, Hosur 

Main Road, Madiwal, Bengaluru - 560 076 

2. M/s Prism Properties, Prism Sovereign Apartment, Sy 

No. 106/1 & 107, Kundalahalli Village, K.R Puram 

Hobli, Bengaluru East Taluk 

3. M/s Nandi Gaardens Apartment Owners Association, 

Nandi Gardens, J.P Nagar 9th phase, Aalahalli, 

Anjanapura Post, Bengaluru. 

4. M/s Sumadhura Silver Ripples Owners Welfare 

Association at Sy No. 25/1A, 25/2, 28, 30/2, 

Nallurahalli Village, KR Puram Hobli, Bengaluru - 

5600 066. 

5. M/s Chitrakut Environs Apartment Owners Welfare 

Association, at Sy No. 184, 7th Cross, Veerabhadra 

Nagar, Talacauvery Layout, Basavanagar, Bengaluru - 

560 037. 

6. M/s SJR Builders by name SJR Luxuria, at Sy No. 

100/P/1, 101/1 & 103, Arekere Village, Begur Hobli, 

Bengaluru. 

7. M/s Ferns Icon & Developers Ltd, Ferns Icon 

Apartment, at Sy No. 28, 34/3, 36/2, 36/3, 36/4 & 36/5, 

Doddanekundi Village, Bengaluru East Taluk. 

8. M/s Island Star Mall Developers Pvt Ltd., at No. 40/41, 

Lower Ground, Whitefield Main Road, Mahadevapura 

Post, Bengaluru. 

9. M/s DSR spring Beauty Apartment Owners 

Association, at Sy No. 124/1, Kundalahalli, AECS 

Layout, ITPL Main road, Bengaluru. 

10. M/s Intel Technology India Pvt Ltd, No. -23-56P, Outer 

Ring Road, Devarabeesanahalli, Varthur Hobli, 

Bengaluru. 

11. M/s HSBC data Processing India Pvt Ltd, No. 148/1, 

Futura, Bannerughatta Road, Bengaluru. 

12. .M/s Maruthi Infotech Centre, Sy No. 11/1 & 12/1, 

Challaghatta Village, Amarjyothi Layout, Internediate 

ring road, Domlur, Bengaluru. 

13. Samhi JV Business Hotels Pvt Ltd., (Formerly Supreme 

Build Cap Pvt Ltd.,) Sy No. 43,44/1, 44/2, 

Devarabisanahalli, Varthur Hobli, Bemngaluru. 

14. Keys Hotel, No. 7 Hosur Main Road, Singasandra 

Village, Bengaluru. 

15. M/s Golf Link Software Pvt Ltd, SY No 13/2, 

Challaghatat village, off intermediate ring Road 

Bangalore. 

interim direction 26.2.2020has been issued 

from Hon’ble High Court as under :- 

 By way of add-interim relief, we 

restrain the second respondent from 

initiating any proceedings to 

recover the amount mentioned in 

Annexure-F1 and F2. 

 However, notwithstanding 

pendency of this petition it will be 

always open for the second 

respondent (KSPCB) to issue Show 

cause notice in terms of Annexure 

F1 & F2.  

 Needless to add that before passing 

final orders on the notices at 

Annexure A1& A2 as well as G1 & 

G2 and Show cause notices issued 

in terms of Paragraphs 9 above an 

opportunity has being heard shall be 

granted to the petitioners.  

 

Further, in another writ petition No. 

3303/2020, the Hon’ble High Court has 

issued interim order (12.02.2020) 

directing the KSPCB to issue Show cause 

notice to the petitioner to be heard for a 

liability of Rs. 7 Crores. Meanwhile, the 

electricity supply to the premises of the 

2. St.Marks Hotel, No.4/1, St.Marks Road, 

Bengaluru-560001. 

3. Maruthi Infotech Centre, Sy. No. 11/1 & 12/1, 

Challagatta Village, Amariyothi Layout, 

Intermediate Ring Road, Domlur, bangalore. 

4. Accenture Service Limited, C/o, RMZ Eco 

Space Campus-2A Block. No.17/2 to 17/4 to 

25/B, 43/1 to 50, Bellandur Village, Bengaluru. 

5. Accenture Service Limited, C/o, RMZ Eco 

Space Campus-2B Block. No.17/2 to 17/4 to 

25/B, 43/1 to 50, Bellandur Village, Bengaluru. 

6. AMR Tech Park, 1, 1A, 2A, No.23/24, 

Hongasandra, Bommanhalli  Hosur Main Road, 

Bangalore-560068. 

 

 

7. AMR Tech Park, IV A/B No.23/24, 

Hongasandra, Bommanhalli  Hosur Main Road, 

Bangalore-560068. 

8. New Horizon Educational & Cultural Trust, 

Sy.No. 14 (New ,48,48,90) 39, 40, 41 & 42,    

Kadubeesanahalli Village, Varthur Hobli, 

Bengaluru East Taluk, Bengaluru Urban 

District. 

9. Techpark Hotels Pvt. Ltd.(Novotel & IBIS), 

Sy.No. 41/1 & 41/2,  Devarabisanahalli, 

Varthur Hobli, Bengaluru. 

10. Ushodaya Luxuria Owners Association, 

Sy.No.29/11, IAS Layout, Kasavanahalli, 

Central jail Road, Bengaluru. 

11. Gopalan Millenium Towers, Sy. No. 133, 

Kundalahalli Village, K.R. Puram Hobli, 

Bengaluru. 

12. Soul Space Projects Limited, (Soul Space 

Arena), Sy No. 36/5,  Doddenakundi 

VillageMahadevapura Post, Outer Ring 

Road,Bangalore East Taluk 

 

Further, in writ petition No. 

4540/2020, for 6 Number 

Petitioners,  the Hon’ble High 

Court has issued interim order 

(27.02.2020) directing the 
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16. Mohan Enterprises, Krishna Maganumm, Sy NO 65/3, 

Doresanipaly Bangalore. 

17. Mohan Enterprises, Kalyni Vista SY No 165/1, 

Doresanipalya Bangalore. 

18. M/s. Royal citadel apartment owners association No 

157/6, Begur Village, Bangalore  

19. Mohan Enterprises, Kalyani Magnum Sy No 165/2, 

Doresanipaly Bangalore. 

20. M/s. GV properties Pvt Ltd, Embassy Point SY No 

10/2a to 2b, CHallaghatta Village, Bangalore. 

 

21. Umbal Properties Pvt Ltd, Hilton Residencies SY No 

5/1, Challaghata Village, Banglaore. 

22. M/s Aricent Technologies Ltd, SY No 18/1, ORR, 

Panathur Post Kadubeesanahalli, Bangalore. 

 

Issuing   Closure Orders for the 

defaulting units who have not paid 

Environmental Compensation (EC) is 

under progress. 

Petitioner shall not be disconnected. 

In the NGT may kindly take note of it to 

issue further directions in the subject 

matter. 

 

 

 

KSPCB to issue Show cause 

notice to the petitioner  
1. Brigade Harmony Apartment owners 

Assocations, Sy NO 250, 

Ramagondanahalli village, whitefiled 

Bangalore. 

 
 

2. Druvika Mogra Apartment welfare 

association No 3333, Whitefiled, 

Mahadevapura, Bangalore. 

3. AOC- DNR atmosphere owners 

condominium owners and residents welfare 

association, 231, Varthur Main road, 

Whitefiled Bangalore. 

4. Durga Rainbow Flat owners welfare 

association, No 8/1, 9/1, 9/2, 9.3 ORR, 

Mahadevapura Bangalore. 

5. Nagarjuna Maple heights apartments 

Condominium at 182-185 Narayanapura, 

ORR, Mahadevapura Bangalore. 

6. Nester Raga owners associations Sy No 

152,153, Marathahalli ORR mahadevapura 

Bangalore. 

An interim direction 26.2.2020 has 

been issued from Hon’ble High 

Court as under :- 
 We direct that, if any orders are 

passed on the show cause notices, 

Annexure-A1 to A6 no action on the 

basis of such order shall be taken for a 

period of 15 days from the date on 

which the order are served upon the 

petitioners. Till the next date, no action 

shall be taken for recovery of the 
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amount on the basis of the notices at 

annexure F1 to F6. 

 It will be open for the second 

respondent to issue show cause notices 

in terms of Annexure F-1 to F-6 and to 

pass orders after giving an opportunity 

of being heard to the petitioners. If 

final orders are passed on the basis of 

the said show cause notices, the same 

shall not be implemented in any 

manner for a period of 15 days from 

the date on which the final orders are 

served upon the respective petitioners. 

 

In view of the Hon’ble High Court 

order, KSPCB is calling the 

petitioners for Personal hearing 

before initiating coercive action 

for recovery of Environmental 

Compensation.  This process is 

held up due to COVID-19 

It is humbly brought to the notice 

of NGT 

6 18.12.2019 para 

28(xi) 

The state PCB may 

develop a robust 

water quality 

monitoring program 

for monitoring of 

water quality of 

 To collect the 

samples at 5 

location of 

each lake  

The Board has been collecting the 

samples at regular intervals. 

Samples are collected and being analyzed. 

However, presently the sewage water is 

diverted through the diversion cannels in 

both the lakes and no water is entering into 

the lakes  

Sample of lake water is being 
collected at least from 2 points in each 
lake as the water has receded after 
diverting the entry of sewage water 
into the lake. Results are submitted 

already.  
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drains leading to 

the lakes and also 

undertake water 

quality monitoring 

atleast 5 locations 

for each lake. 
7 18.12.2019 para 28 

(xiv) 

Real time water 

quality system be 

commissioned by 

31.01.2020 as 

proposed. 

 To establish 

the water 

quality 

monitoring 

stations  

The Board has already installed the Real 

Time Water Quality Monitoring systems 

at 3 locations. 

Real Time Water Quality Monitoring 

systems at 3 locations 
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Photographs showing Constructed Buildings within the Buffer Zone of Bellandur Lake 
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Photographs showing Constructed Buildings within the Buffer Zone of Bellandur Lake 
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Photographs showing Constructed Buildings within the Buffer Zone of Bellandur Lake 
 

 

 

ANNEXURE-1 
Photographs showing Constructed Buildings within the Buffer Zone of Bellandur Lake 
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ANNEXURE-2 
Photographs showing Constructed Buildings within the Buffer Zone of Varthur Lake at Ward No.149 Vathur 



May -20  

  109  [Date] 
 

  

 

ANNEXURE-2 

Photographs showing Constructed Buildings within the Buffer Zone of Varthur Lake at Ward No.149 Vathur 
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Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes  
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Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes  
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Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes  
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Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes  
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Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes  
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Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes 
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Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes  
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Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes 
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ANNEXURE-5 

Photographs showing the installation of CCTV, LED street lights and watch towers at Bellandur & Varthur lakes  



May -20  

  124  [Date] 
 

 
 
 

ANNEXURE-6 



May -20  

  125  [Date] 
 

DEPLOYMENT OF MARSHALS AT BELLANDUR LAKE 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

ANNEXURE- 6 

DEPLOYMENT OF MARSHALS AT BELLANDUR LAKE 
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